
Crml. No. 99/2021. 

EFIR No. 000218/2021. 

PS Bh. Dairy. 

U/s 379/411 IPC 

State VS Kuldeep @ Bhola S/o Mahender. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for the State.    

   Ld. counsel for applicant/ accused. 

 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 29.04.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by 

keeping the accused in custody any more. Keeping in view the above, bail is granted to the 

accused Kuldeep @ Bhola S/o Mahender upon furnishing of personal bond in the sum of 

Rs.15,000/- with one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court 

about the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider 

deputed in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

   

          

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



Crml. No. 100/2021. 

FIR No. 4022/2021. 

PS Narela. 

U/s 379/411/34 IPC 

State VS Rahul @ Kapil @ Natri. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

    

Present: Ld. APP for the State.    

   Ld counsel for accused/applicant. 

 

   It is brought to the notice of the Court that the applicant has already been granted 

interim bail for 90 days vide order dated 27.05.2021 of the Ld. Duty MM, North. 

  Counsel for the applicant wishes to withdraw the present application in light of the 

above-said order. 

  In view thereof, application stands dismissed as withdrawn. 

  Order be uploaded on District Courts website. 

    

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



Crml. No. 101/2021. 

FIR No. 603/2021. 

PS Bh. Dairy. 

U/s 12/9/55 Gambling Act 

State VS Rakesh Kumar S/o Mahender 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

    

Present: Ld. APP for the State.    

   

  Reply perused. 

  As per reply, the present FIR has been lodged against one “Ramesh” and not the 

applicant “Rakesh” and the latter has not been arrested in the present case. 

  Hence, the question of granting bail does not arise. 

  Application stands dismissed. 

  Dasti to quarters concerned. 

  Order be uploaded on District Courts website.    

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



Crml. No. 104/2021. 

FIR No. 290/2021. 

PS Bh. Dairy. 

U/s 21/29/61/85 NDPS Act 

State VS Krishan @ Chunnu S/o Ram Singh 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

    

Present: Ld. APP for the State.    

   Ld. Counsel for accused/applicant. 

 

  The case of the prosecution is that accused/applicant and his accomplice were found 

in possession of 30 gms of heroin, which falls under the “intermediate quantity” category. It is 

further submitted that they both are engaged in sale and purchase of contraband items. As such, bail 

should not be granted to the accused/applicant as the implications of the crime on the society are 

much grave. 

  On the other hand, ld. Counsel for the accused has pressed for bail on the ground of 

false implication and that nothing remains to be recovered from him. 

  Heard. Perused. 

  The quantity recovered from the accused is quite alot.  Dealings in narcotics must be 

dealt with severity, being a menace to the society and the implications of such a crime on the 

society as a whole need not be spelled out. As such, keeping in view the gravity of the offence as 

well as the possibility of the accused fleeing away from justice, I do not deem it appropriate to grant 

him bail at this stage. 

   Application accordingly stands dismissed.   

  Copy of this order be given dasti to the applicant's counsel via any of the electronic modes. 

   Copy of the order be also uploaded on District Courts website. 

    

       

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



FIR No. 180/2021. 

PS Narela. 

U/s 387/506/34 IPC 

State VS Harsh.  

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

    

Present: Ld. APP for the State.    

  Ld. Counsel for applicant/ accused. 

   

   The case of the prosecution is that accused/ applicant alongwith co-accused made 

extortion calls to the complainant from their mobile phones and were subsequently arrested on the 

basis of technical surveillance. Bail application is opposed interalia on the ground of gravity of the 

offence.  

   On the other hand, ld counsel has pressed for bail citing false implication; lack of 

evidence: the period of custody already undergone and also the fact that he is a young offender with 

no previous involvements. 

   Arguments heard.  Reply perused.  

   The allegations against the accused are grave in nature in as much as threatening 

calls have been made through mobile phone(s) found in his possession. The investigation is at a 

nascent stage where the voice samples of the accused also have to be analysed. Further, given the 

facts of the case, there are chances of threatening of the victim/ witness as well in the case. In these 

circumstances, I do not deem it appropriate to grant him bail at this stage. 

   Application accordingly stands dismissed.   

  Copy of this order be given dasti to the applicant's counsel via any of the electronic 

modes. 

  Copy of the order be also uploaded on District Courts website.  

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



FIR No. 279/2021. 

PS Bh. Dairy. 

U/s 379/356/411 IPC. 

State VS Ujjawal S/o Pramod. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

    

Present: Ld. APP for the State.    

   Sh. R S Yadav, ld. Counsel for accused/applicant. 

 

  Reply received. 

  The case of the prosecution is that on 21.05.2021, a PCR call was received regarding 

snatching of bag of complainant containing Rs 2 lacs by 5 persons who were riding on two 

motorcycles.  During the course of investigation, accused Ujjawal and Varun @ Vishnu were 

arrested and Rs 15,000/- were recovered from accused Ujjawal and Rs 25,000/- were recovered 

from accused Varun @ Vishnu.  The vehicle which was used in the offence bearing no. DL 8SBR 

8979 was recovered from accused Ujjawal. 

  On the other hand, Ld. counsel for the accused states that the accused has been 

falsely implicated in the present case; that recovery has already been effected and that accused has 

no previous involvements. 

  Heard.  Perused. 

  The offence alleged against the accused is serious in nature. Cases of snatching are 

on high rise these days. Therefore, keeping in view the gravity of offence; the overall facts and 

circumstances and the possibility of accused fleeing away from justice, I do not see any ground to 

grant bail to him at this stage. 

   Application in hand accordingly stands dismissed.   

  Copy of this order be given dasti to the applicant's counsel via any of the electronic modes. 

   Copy of the order be also uploaded on District Courts website. 

   

       

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 



FIR No. 0600/2020. 

PS Bh. Dairy. 

U/s 12/9/55 Gambling Act. 

 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  Fresh chargesheet received.  Be checked and registered. 

 

Present: Ld. APP for the State.    

   Accused is stated to be on police bail. 

 

   Put up for consideration on 07.08.2021.    

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



FIR No. 103/2021. 

PS Bh. Dairy. 

U/s 304B/498A IPC. 

State VS Rizwan Khan & Ors. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  Fresh chargesheet received.  Be checked and registered. 

 

Present: Ld. APP for the State.    

   Accused Rizwan Khan is stated to be in JC but not produced due to restricted 

movement on account of COVID 19. 

   Accused Firoz @ Siraj Khan and Praveen have not been arrested yet. 

 

   Put up for consideration on 15.06.2021.    

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



FIR No. 536/2020. 

PS Narela. 

U/s 302/34 IPC and 25/27 Arms Act. 

State VS Nazim @ Khalid & Ors. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  Fresh chargesheet received.  Be checked and registered. 

 

Present: Ld. APP for the State.    

   All accused are stated to be in JC but not produced due to restricted movement on 

account of COVID 19. 

 

   Put up for consideration on 14.06.2021.    

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



FIR No. 04022/2021. 

PS Narela. 

U/s 379/411/34 IPC. 

State VS Amit Ghodi Wala & Ors. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  Fresh chargesheet received.  Be checked and registered. 

 

Present: Ld. APP for the State.    

   Accused Vikrant is are stated to be in JC but not produced due to restricted 

movement on account of COVID 19. 

   Accused Rahul is stated to be on bail. 

 

   Put up for consideration on 14.06.2021.    

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



FIR No. 007468/2021. 

PS Narela. 

U/s 379/411/34 IPC. 

State VS Manoj etc. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  Fresh chargesheet received.  Be checked and registered. 

 

Present: Ld. APP for the State.    

   Both accused are stated to be in JC but not produced due to restricted movement on 

account of COVID 19. 

 

   Put up for consideration on 15.06.2021.    

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

 

 

 

 

  



FIR No. 107/2021. 

PS Narela. 

U/s 376/377/354/498A/328/323/506/34 IPC. 

State VS Mohamad Yunus S/o Late Ismail Ahmad. 

 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

 

             This is an application filed by the IO for issuance of NBWs against the accused. 

Present: Ld. APP for the State.    

                        IO SI Akansha PS Narela. 

 

                        File perused. 

                        It is submitted that accused has not appeared despite service of notice u/s 41 (A) 

CrPC and that his anticipatory bail has also been dismissed by Ld. Sessions Court.  It is further 

stated that accused is not joining investigation and that despite efforts accused is untraceable. 

                        In view of the contents of the application, the same is allowed.  

                        Issue NBWs against accused Alim S/o Memraj and Memraj. 

                        Copy of the order be given dasti to the IO. 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

 

 

  



FIR No. 362/2020. 

PS Bh. Dairy. 

U/s 33 Delhi Excise Act. 

State VS Parveen Kumar S/o Lachman. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking cancellation of proceedings u/s 82 CrPC initiated 

against the accused. 

    

Present: Ld. APP for the State.    

   

   As per reply of the IO, the proceedings under Section 82 CrPC have already been 

concluded.  

   IO Is directed to place on record, copy of the same.  

   Relist on 01.06.2021. 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



Crml. No. 103/2021. 

FIR No. 477/2019. 

PS Narela. 

U/s 387/34 IPC. 

State VS Nitin. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for the State.    

  Ld. counsel for accused/ applicant. 

   

  Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 26.11.2019.  It is further stated that co-

accused Dinesh is already on bail in the matter. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Considering the fact that chargesheet in the matter has already been filed and trial 

shall take its due course to conclude and on grounds of parity, bail is granted to the accused Nitin 

upon furnishing of personal bond in the sum of Rs.25,000/- with one surety of like amount subject 

to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence or threaten the witnesses in any 

manner; 

   3. That in case of change of residential address, accused shall intimate the court 

about the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider 

deputed in this court by the jail authority. 

  Copy of the order be also given dasti to ld. counsel for accused.   

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



DD No. 92A.  

PS Bh. Dairy. 

U/s 41.1 (D)/102 CrPC. 

State VS Sunil @ Baltkari S/o Ganesh. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 
  This is an application for grant of interim bail for a period of 90 days in pursuance to 

the criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi High Court.   

     

Present: Ld. APP for the State.    

    

   Reply not received. 

   Be called for 31.05.2021. 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



FIR No. 11441/2021. 

PS Bh. Dairy. 

State VS DL 2W 3316. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking release of vehicle on superdari moved on behalf of 

the applicant. 

 

Present: Ld. APP for the State.    

   

   Reply not received. 

   Be called for 31.05.2021. 

 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



FIR No. 006429/2021. 

PS Bh. Dairy. 

State VS DL 13SJ 0959. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking release of vehicle on superdari moved on behalf of 

the applicant . 

    

Present: Ld. APP for the State.    

   

   Reply not received. 

   Be called for 31.05.2021. 

    

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



FIR No. 15287/2020. 

PS Bh. Dairy. 

State VS Vipin. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

    

Present: Ld. APP for the State.    

   

   Reply not received. 

   Be called for 31.05.2021. 

    

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 

  



DD No. 56A dated 03.03.2021. 

PS KNK Marg.  

State VS Sandeep. 

 

29.05.2021 

  Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

    

Present: Ld. APP for the State.    

   Sh. R Ramachandran, ld LAC for applicant/ accused. 

 

   Reply not received. 

   Be called for 31.05.2021. 

    

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               29.05.2021 
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